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Notification
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No. 15—HLA of 2014/15.—The Haryana Municipal Street Vendors
{Protection of Livelihood and Regulation of Street Vending) Bill, 2014, is hereby
published for gencral information under proviso to Rule 128 of the Rules of
Procedure and Conduct of Business in the Haryana {.cgislative Assembly (—

Bill No. I5—HLA of 2014

THE HARYANA MUNICIPAL STREET VENDORS
{PROTECTION OF LIiVELIHOOD AND REGULATION OF
STREET VENDING) BILL, 2014

A
BILL

o protect urban street vendors to earn livelihood, to regulate street vending
aclivities and for matters comected therewith or incidental thereto.

Be it enacted by the Legislature of the State of Haryana in the Sixty-fifth
Year of the Republic of India as follows :—-

1. (h This Act may be called the Haryana Municipal Strect Vendors  Shon title and
(Protection of Livelihood and Regulation of Street Vending) Act. 2014, extent.

(2) It shall exiend to all the municipalities in the State of Haryana,
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Definitions. 2. (1} In this Acl. unless the context otherwise requires.-

(a)

{h

(c)

td)

(e)
()
(g)
(h)

{1

(i)

(k)

)]

“competenl  authortty”™ means Commissioner in  case of
Municipal Corporation and Deputy Commissioner in case of
Municipal Council/ Committee. as the case may be;

“Government” means the Government of the State ol Haryana
in the Administrative Department;

“municipality” means a municipality as defined in the Haryana
Municipal Act, 1973 (24 of 1973);

“natural market” means a market where sellers and buyers have
teaditionally congregated {or the sale and purchase of products
or services determined as such by the municipality on the
recommendations of town vending commiltee:

“no vending zone™ means an area which is not a vending zone:
“prescribed” means prescribed by rules made under this Act;
“Schedule”™ means the Schedule annexed to this Act;

“State Nodal Officer” means the Director. Urban Local Bodies
Department, Haryana:

“stationary vendors” mean strect vendors who carry out
vending activities on a regular basis at a specific location:

“street vendor” means a person engaged in vending of articles.
goods, wares, food items ur merchandise of everyday use or
offering services to the general public, in a street, lane. side
walk, footpath, pavement, public park or any other public place
or private arca, from a temporary built up struclure or by
moving from place to place and includes hawker, peddier and
all othier synonymous terms which may be local or region
specific: and the words “streel vending™ with their grammatical
varialions and cognate expressions, shall bhe construed
accordingly:

“town vending committee™ means a commiltee  constituted
under section 3:

“vending zone” means an arca or a place or a location
designated as such by the municipality on the recommendations
of the town vending commiltee, for the specific use by street
vendors for street vending and includes footpath. side walk.
pavement, embankment, portions of a street or any such place
considered suitable for vending activities and providing services
to the general public.
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3. (1) The competeat authority shall constitute a town vending committee in Town vending
each municipalily and may constitute more than onc lown vending commitiees Committce.
for cach ward, in each municipality.

{2) The wwn vending commiltee shall consist ol the folfowing.
namely —-

{a) Municipal Commissioner in case of Municipal Corporation or
Deputy Commissioner in case of Municipal Council/
Commitlee, as the case may be. who shall be the Chairperson;
and '

(b) such number of other members as may be prescribed, o be
nueminated by the Chairperson, representing the local authority.
traffic police. local police. association of street vendors. market
associalions.  iraders  associations.  non-Governmental
organizations, community based organization, resident wetfare
associations banks and such other interests. as it deems proper:

(¢} ten percent members to be nominated 1o represent the non-
governmicntal  organizations and the community based
organizations;

(d) forty percent members representing the streel vendors operating
in that particular area :

Provided that one-third of the members shall be from amongst the
wamen vendors:

Provided further that duc representation shall be given to the
Scheduled Castes. the Scheduled Tribes. Other Backward Classes, minorities and
persons with disabilities from amongst the members representing the strect
vendor.

4, (1) The town vending committee shall within such a period and in such a survey and
manner, as may be specified by the Government, conduct a survey of all registration of
existing street vendors, within the area under its jurisdiction and subseyuent street vendors.
survey shall be'carried out at least once in every five years.

{2) The town vending committee shall ensure that all existing street
vendors. identified in the survey are asccommodated in the vending zones in
accordance with the plan for street vending and the holding capacily in the
vending zones.

(3} The town vending commitiee shall ensure timely registration of the
new street vendors and allotment of space to them for vending in accordance with
the plan for sireet vemding and holding capacity of vending zones.

5. (1) Every street vendor, idemifted under the survey carried out under (ssyance of
sub-section (1) of section 4, who has completed the age of cighteen years, shall cemficaie of
be issued a ceriificate of vending by the lown vending commitiec subject (o such vending.
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terms and conditions and within such period. as may be prescribed. including
restrictions prescribed for street vending.

(2) Where during the intervening period between two surveys, any person
seeks 0 vend, the town vending committee may grant a certificate of vending 10
such a person. subject to the plan for street vending and the holding capacily of
the vending zones,

(3) Where the number of street vendors identified under sub-section (1) or
the number of persons seeking to vend under sub-section (2) are more than the
holding capacity of the vending rone and exceeds the number of persons to be
accommodated in that vending zone. the lown vending commiltee shall carry out
a draw of lats for issuing the certificate of vending for that vending zone and lhe
remaining persons shall be accommodated in any adjoining vending zone to avoid
relocation.

6. (1} Every street vendor shall give an undertaking to the town vending
commillee prior to the issue of a certificate of vending under section 5 in such
form and manner, as may be prescribed.

(2)  Where a street vendor 1o whom a certificate of vending is issued, dies
or sulfers from any permanent disability or liness, one of his family members
the following order of priorily. may vend in his place, 1ill the validity of the
ceititicale of vending—

(a) spouse of the street vendor;
(b) dependent child of the street vendor:

Provided that where a dispute arises as o who is entitled to vend in
the place of the vendor. the mauter shall be decided by the State Nodal Officer.
7. (1) The certificaie of vending shall be issued to the followings,
naurely ;—

(a} astationary vendor: or

(b} astreet vendor: or

{(ci amobile vendor: or

(dy any other calegory, as may he preseribed.

(21 The certificate of vending issued for the categories specified in sub-
section (1) shall be in such form and issved in such manner. as may be prescribed.
It shall specify the vending zone where such vendor shall carry on his vending
activities. the days and timings and the conditions and restrictions subject to
which he shail carry on such vending activities,

{3) Every vendor who has been issued certificate of vending shall be
issued identity card in such form and manner, as may be prescribed.

8. The criteria 10 be followed by the town vending committee for issuing
certificate of vending (o a street vendor shall be such, as may be prescribed whicl
may. apart from other things, provide for prefereace to the Scheduled Casles, the
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Scheduted Tribes. Other Backward Classes, women, persons with disabilities,
minorities or such other calegories.

9. Every street vendor who has been issued certificate of vending shall pay vending fee.
such vending fee, as may be prescribed.

10.  Every certificate of vending shall be valid for such period and shall be Validity and renewal
rencwable for such period, in such manner and on payment of such fee, as may be of certificate of
prescribed. vending.

1t.  Where a strect vendor who has heen issued a certificale of vending under Cancellation or
this Act. commits breach of any of the conditions thereof or any other terms and suspension of
conditions prescribed or where the town vending committee is satisfied that such certificate of vending.
certificate of wvending has been sccured by the street vendor through
misrepresentation or fraud. the lown vending commitice may, nolwithstanding
any other penalty which may be imposed upon the strect vendor under this Act,
cancel the certificate of vending or suspend the same in such manner, as may be
prescvibed ¢

Provided that no such cancellation or suspension shall be wade by
the town vending connmiltee unless an opportunity of hearing has been given to
the street vendor.

12. (1} Any person who is aggrieved by any decision of the town vending Appeul.
commitiee with respect to issue of certificate of vending under section 5 or
cancellation or suspension of certificate of vending under section 11 may prefer

an appeal o the Divisional Commissioner in such form, within such peried. and

in such manncr, as may be prescribed.

{2} No appecal shall be disposed of by the Divisional Commissioner
unless the appellant has been given an opportunity of hearing.

3. (1) Every street vendor shall have right to carry on the business of street Rigin of street
vending aclivities in accordance with the terms and conditions mentioned in the vendor,
certificate of vending.

{2} Notwithstanding anything comained in sub-section (1), wherc any area
or space, as the case may be. has been earmarked as no-vending zone. no sireet
vendor shall carry out any vending activily in that 7one.

14, Every street vendor who possesses a cestificate of vending shall in case of Right of street vendor
his relocation under section 16, be entitled. as far as possible, for new site or for @ new sile orarea
area. as the case may be. for carrying out his vending activilics as nray be O felocation.
determined by the munigipality in consultation with the town vending committee.

i5. (1) Where a street vendor occupics space on a time sharing basis. he shall Duty of streel
remove his goods and wares every day at the ¢nd of the time-sharing period vendors.
allowed 10 Inm.

{2) Every street vendor shall,—

(i) maintain cleanliness and public hygiene in the vending zones and
the adjoining areas:
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(it} maintain civic amenities and public property in the vending zone
in good condition and not damage or destroy or cause any damage
or destruction to the same: and

(i) pay such periodic maintenance charges for the civic amenities and
facilitics provided in the vending zones, as may be determined hy
the municipality.

16. {1) The municipality may. on recommendation of the town vending
cammillee. declare a zone or part of it 1o be a no vending zone for any public
purpose and as far as possible refocate the street vendors vending in that area, in
such manner, as may be prescribed.

{2) The municipality shall evict such street vendor whose certificale of
vending has been cancelled under section 11 or who does not have a centificate of
vending and vends without such certificate. in such a manner. a. may be
prescribed.

(3} No strect vendor shall be relocated or evicted by the municipality
from the place specified in the certificate of vending unless he has been given
seven days aotice for the same, in such manncer, as may be prescribed.

(4} A street vendor shall be relocated or evicted by the municipality
physicaity in such manner, as may be prescribed only after he had failed to vacate
the place specified in the centificate of vending. aficr the expiry of the period
specified in the notice.

(3) Every street vendor who fails to relocate or vacate the place specilied
in certificate of vending, after the expiry of the period specified in the notice,
shall be liable to pay. for every day of such default. a penalty which may extend
up to two hundred and {ifty rupees bt shall not be more than the value of the
goods seized,

{6) Every street vendor shall vacale the premises immediately in case of
any emergency on the notice of the District Magistrate or Sub-Divisional
Magistrate for the period as specified in the notice,

17. (1) If the street vendor fails to vacalte the place specified in the centificate
ol vending, after the lapse of period specificd in the notice given under sub-
section (3) of section 16. the municipality. in addition o evicting the street
vendor under seclion 6. may, if it decms necessary, seize the goods of such a
street vendor in such manner, as may be prescribed:

Provided that where any such scizure is carried oul. a Jist of goods
seized shall be prepared as may be prescribed and a copy thereof, duly signed by
the person authorized to scize the goods. shall be issued 1o the street vendor.

(2) ‘The street vendor whose goods have been confiscated under sub-
scction (1) may, recfaim his goods in such manner and after paying such fee, as
may be prescribed :
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Provided that in case of non-perishable goods. the muaicipality shall
release the goods within two working days of the ciaim being made by the street
vendor and i case of perishable goods the municipality shall release the goods on
the same day of the claim being made by the street vendor,

8. {1} Every municipality shall. in consultation with the lown vending pian for sirect
commitice once in every five years prepare a plan o promote the vocation of vending
sirect vendors covering matters contained in First Schedule.

(2) The sreet vending plans prepared by the municipality shall be
submitted to the town vending committee for approval.

19.  The town vending committee shall meet at least once in three months. Mectings of Town
vending camtntittee,

20.  The town vending comimittee may associate with itsel{ in such manner and Temporary

for such purposes. as may be prescribed, any person whose assistance oF advice jt association ol persons

S . P . N with lown vending
may desire. in carrying out any of the provisions of this Act. cominittee for

particular pumposes.

21, The municipality shall provide the town vending committce with Office space and
appropriate office space and such employees as required to carry out the other employees fon

provision of this Act. own vending
commHice.

22. (1} Ewvery town vending committce shall publish the street vendor's pyblication of sirect
charter specifying therein the time within which the certificate of vending shall be vendor's chaster and
issucd to a street vendor and the time within which such certificate of vending data-buse.

shall be renewed and other activities to be performed within the time limit

speeified thercin.

(2} Every town vending committee shall maintain up-to-date records of
registered street vendors and street vendors 1o whom centificate of vending has
been issued containing name of such street vendor, stali allotted o him, nature of
husiness carried out by him, category of street vending and such other particulars
which may be relevant to the street vendors.

23.  Notwithstanding anything contained in any State law for the time being in Prevention of
force. no street vendor, who carries on the street vending activities in accordance harassment by police
with the terms and conditions of his certificate of vending shaif be prevented from 2 other authoritics
exercising such rights by any person or potice or any other authority.

24.  Anpy street vendor who— Penalty for
contravenlion,

(a) indulges in vending activities without a certificate of vending;
(b} contravenes the terms of certificate of vending: or

{c) contravenes any other terms and conditions specified lor the purpose
of regulating street vending uader this Act or any rules or schemes
made thereunder. shall be liable to a penalty for each such
contravention which may extend upto two thousand rupees or as may
be determined by the municipality.
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25. (1) Nothing contained in this Act shall be construed as conferring upon a
street vendor any temporary. permanent or perpetual right of carrying out vending
activities in the vending zones allotted to lim or in respect of any place on which
he carries on such vending activity.

(2) Nothing contained in sub-section (1) shall apply to any stationery
vendor, i a tlemporary leasehold or ownership right has been conferred on him by
a lease deed or otherwise, in respect of a place at specific location where he
carrivs on such vending activity.

26. Every town vending commillee shall furnish, from time to lime, lo the
Government and the municipality such returns, as may be prescribed,

27.  The Government may. in consuliation with the town vending committee,
municipality and street vendor's associations or unions, undertake promotional
measures of making availabie credil. insurance and other wellare schemes of
social security for the street vendors

28. The Governiment may. to the extent of availability of financial and other
TESOUrCes.—

{a) organise capacity building programmes to enable the street vendors to
excercise the rights comtemplated under this Act;

by underiake research, education and training programmes to advance
knowledge and understanding of the role of the informal sector in the

economy. in general and the street vendors, in particular and to raise
awarcness among the public through the town vending commitiee.

29,  The compeient authority for the purposes of this Act shall perform the
folowing duties. namely:-

{i) monitor the execution of schemes in the municipality;

{(ii} monitor the record of revenue generation and expenses by the town
vending commiflee:

(i1} resolve any discrepancy witich arises within the town vending
comnitlee;

(iv) call a joint mecting within every six months with the town vending
commiltec.

30.  The Government may. by general or special order in writing, delegate such
of its powers and functions vnder this Act, as it may deem necessary, to the
municipality or the town vending committee or any other officer. subject to such
conditions. if any, as may be specified in that order.

31.  On the recommendations made by the town vending committee, if the
Government is satistied that it is necessary or expedient to do so. it may, by
notification. amend the Schedules.

32. (1} The Governmend shall have the power to make rules for carrying out
the purposes of this Act.
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{24 In particular and without prejudice to the generality of the foregoing
powei. such rules/policy may provide for all or any of the following matters.

namely:--
(a)
(b

<)

()

)
{f)
(g}

(h)
()

33, Subject o

the number of other members of the town vending committee:

the form. period and manner of filing appeal with the
Divisional Commissioner;

the term of. and the manner of constituting. the town vending
commitiee: '

the manney and the purpose for which a person may be
associated:

the returns to be lurnished;
the manner of publishing summary of scheme:

deterivination of monthly maintenance charges for the civic
amenities and Jacilities in the vending zones:

determination of penalty:

any other matier which has 10 be or may be prescribed for
carrying out the ohjective of this Act.

the provisions of this Act or any rule or scheme made

thereunder, the municipality may make bye-laws to provide lor all or any of the
following matlers. namely: —

ta) the regulation and manner of vending in vending zones:

(h) the regulation of the cotlection of taxes and fee in the vending zones;

(¢} tbe regulation of traffic in the vending zones;

(d} the regulation of the quality of products and services provided to the
public in vending zones and maitenance of public health. hygicne
and safely standards:

(e) the regulation of civic services in the vending zones: and

(N the regulation of such other matters in the vending zones as may be
necessary.

34. (1) For the purposes of this Act. the compelent authority shall frame a
scheine. within six months from the date of commencement of this Act, after due
consullations with the town vending commitiee, specifying all or any of the
matters provided in the Second Schedule.

(2} A summary of the scheme under sub-section (1) shall be published by
the municipality in at least two local Hindi newspapers in such manncr, as may be

prescribed.

Power to make
bye-laws,

Scheme for street
vendors,
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35, The Government shall be competent Lo issue such directions in consonance
with section 32 of this Act for the proper enforcement of the provisions till the
rules are [ramed thereunder.

36. I any difficulty arises in giving effect to the provisions of this Act. the
Government may. by order published in the Official Gazette, make such
provisions. nol inconsistent with the provisions ol this Aci. as appear to it to bc
necessary or expedient for removing the difliculty:

Provided that no order shall be made under this section after expiry of
three years from the commenceinent of this Act,

37. (1) The Haryana Municipal Strect Vendors (Protection of Livelihood and
Regulation of Street Vending) Ordinance, 2013 (Haryana Ordinance No. 2 of
2014y is hereby repealed.

{2y Notwithstanding such repeal. anything done or any action taken under
the said Ordinance. shall be deemed to have beet done or taken under this Act.
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THE FIRST SCHEDULE
f Sev sectionr 18)

Plan for Street vending

11y The Plan for street vending shalf.—-

{a)

{hy

{1

{dy

(W)

(N

cnsure that atl existing street vendors identified in the survey are accommiodaied
in the plan for street vending:

ensure the right of commuters (0 move freely and use the roads without any
impediment: .

ensure that the provision of space or area for street vending is reasonable and
consistent with existing natural markels:

take into account the civie faciltties for appropriate use of identilicd spaces or
areas as vending zones,

promote convenient. eflicient and cost effective distribution of goods and
provision of services:

such other matters as may be specificd in the scheme to give effect 1o the plan
for street vending, =

(2y The plan for sireet vending shall contain ait of the following matters. namely:—

{a}
(b}
()

(W

()

determination of spatial ptanning norms for street vending:

carmarking of space or area {for vending zones;

determination of vending zones as restriction-free-vending zones. restrivted
vending zones and no-vending zones:

making of spatial plans conducive and adequate Tor the prevalent number of
street vendors in thal city or lown and also for the future growth, by adopling
such norms as may be necessary;

conseqguential changes needed in the existing master plan. development plan.
sonal plan, layout plan and any other plan for accommodating street venders in
the designated vending zanes.

(%) Declaration of no-vending zone shall be carried out by the plan  Jor street vending.
subjeet (o the Following principles. namely:— -

N

(h)

{c)

th

any existing market, or a natural market as identified under the survey shall not
be declared as a no-vending zone:

declaration of no-vendiag 7one shall be done in a manner which displaces the
minimum percemage of siceet vendors:

The area comsidered as overcrowded arca by the Town Vending Committee
may be declared as no-vending zone and the vendors in that arca shall be
rebocated as Far as possible 1o other locations:

sanitary concerns may nol be the bhasis for declaring any area as a no-vending
7one unless such concerns can be solely artributed to street vendors and cannol
be resolved through appropriale civie action by the local authority:
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THE SECOND SCHEDULF,

{See section 34}

Matters e be provided in the Scheme For Streel Vendors framed by the monicipality - -

{a)
by

()

(i

ey
()
(o

(h}
()
()

IN|
(h
{m)
(0}

{0)
(p)
tq)
(r

{s)
{y]

(u}
()

(w)

the manner of conducting survey:

the pertod within which certificate of vending shalf be issued w the street vendors
wentified under the smvey:

the terms and conditions subject to which certificate of vending may be tssued to 2
street vendon including to those persons who wish o carry on street vending during
the intervenimg periad of twu surveys;

the Torm and the manner in which the certificate of vending may be issued to a stieat
vendor:

the Torm and manner of issuing identity cards to street vendors;

the criteria for issuing certilicate of vending to sireet vendors;

the vending fee to be paid on the basis of calegory of street vending which may be
different for different cities:

the manner of collecting. through banks. couniers of municipality and counters of
Town Vending Comunitice, vending fee. maintenance charges and penalties lor
registration, use of parking space Tor mobtle stalls and availing of civie services;

the period ol validity of certificale of vending;

the period for which and the manner in which a certificate of vending may be
renewed and the fee fon such renewal:

tre manner in which the certtficate of vending may be suspended or cancelled:

the categories of street vendors other than stationery vendors and mobile vendors:
the other categories of persons for preference tor issue of certificate of vending:

the public puipose for which a stieet vendor may be relocated and the manner of
refocating sireet vendor:

the manner of gvicting a street vendor;

the mraner ol giving notice for eviction of a street vendor;

the mamner of evicting a street vendor physically on failure w evici

the manner of seizure of goods by the wunicipality. including preparation and issue
ol tist of gouds seized:

the manner of reclaiming seized gouds by the street vendor and the fee for the same:
the form and the manner for carrying out social audit of the activitics of Town
Yending Commmittee:

the cenditions under which private places may be destgnated as restriction [rec-
vending sones, restricted-vending Zones and no-vending zones;

the terms and conditions for street vending including norms 10 be observed for up
keeping public health and hygiene:

the designation of State Nodal Officer for co-ordination of ol mallers relating 10
street vending at the State fevel;



(x)

(v}
(7)

(£}

(s

{7¢)
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the manner of maintenance of proper records and other documents by the lowa

vending comantee. municipality, and Stale Nodal Officer in respect of street

vendors:

the manner of carrying out veading activities on tune-sharing basis;

the principles for determination of vending zones as restriction-free-vending zones.

restricted-vending zones and no-vending Zones:

the principles tor deternuning holding capacity of vending zones and the manner of

undertaking conprehensive census and surey:

principles of retocation subject o the Tollowing -—

(n relocation should be avoided as far as possible. unless there is clear and
urgent need Tor the land in guestion:

(it aflfected vendors or their representatives shall be invelved in planning aml
implementation of the rehabilitation projects

Gin livelibood opportunities created by new infrastructure development projects
shall accommaodate the displaced vendors so that they can make use of the
livelihood opportustities created by the new infrastructure:

tivy loss of assets shall be avoided und in case of any loss. it shall be
conpensated:

{v)  any transfer of titde or otrer interest in land shall not alfect the rights of street
vendors on such land. and any relocation consequent upon such a transfer
<hall be done in accordance with the provisions of this Act:

(vt State machinery shall take comprehensive measures to check and control the
practice of farced evictions:

eviny matural markets where street vendors have conducted business for over Nty
vears shall be declared as beritage markets. and the street vendors in such
markets shall not berciocated.

any other matter which may be included in the scheme for carrying out the purposes

ol this Acl.



920 HARYANA GOVT. GAZ. (EXTRA.). FEB, 27. 2014
_ APHGN. 8 1935 SAKA) .

STATEMENT OF OBJECTS AND REASONS

The Government of India prepared a National Policy on Urban Sircet Vendors in the
year 2009. The Hon"ble Supreme Court, vide orders dated 9.9.201 3, directed States to implement
the Policy till the enactiment of legisiation by the Parliament or States.

The State Government decided that a new Act for street vending will be enacled (o
organize streel vending in the State of Haryana and to proteet the interests of strect vendors. The
Haryvanz Municipal Street Vendors (Protection of Livelihood and Regulation of Street Vending)
virdinance {No.2 of 2014) was accordingly promulgaled by HE. the Governor of Haryana on
Bth January, 2014,

The Haryana Municipal Street Vendors (Protection of Livelihood and Regulation of Street
Vending) Bill, 2014, which would replace the Qrdinance, is proposed to be enacted primartly to
regulate strect vending activities within municipal limits, to constitute town vending commiitees,
to register and issue certificates of vending and I-cards to street vendors, to provide space for strect
vending on road sides and on vacant municipal lands in a planned and regulated manner. o protect
vendors from unnecessary harassment by auvthoritics and alse 1o reduce traffic hazards. by
regulating strect vending,

SAVITRI JINDAL.
Urban Local Bodies Minister. Haryana,

Chandigarh : SUMIT KUMAR.
The 27th February, 2014, Secretary.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Section 3 of the proposed Bill provides that the Compelent Authority shall constitute Town
Vending Commitlees, headed by the Municipal Commissioner concerned for Corporation arcas
and Deputy Commissioner concerned for Councid Commitiee areas, 10 which at least forly percent
of the members shall be veadors. The Town Vending Commiltec wilk conduct survey of existing
street vendors and identify vending zones at such places considered suitable for vending activities.
Every municipality shall. in consultation with the Town Vending Committee, prepare a plan to
promote the vocation of strect vendors. Section 5 of the proposed Bill provides that every street
vendor. above the age of 13 and identified under the survey, shall be issued a certificate of vending
and an identity card. Section 13 of the proposed Bill provides that every street vendor shall have
right to carey on the business of street vending activities in accordance with the terms and
conditions of the certificate of vending which shall protect them rom harassment by authorities.
Section 30 of the proposed Bill provides that the Government may delegate its powers and
functions under this Bill. to the imunicipality or the Town Vending Committee or any other olficer,
subject to (he conditions. Section 31 of the proposed Bill provides that Government on
recommendations of the Town Vending Committee may amend the Schedules. Section 33 of the
proposed Bill provides that the municipality may make bye-laws, subject to the provisions of the
Bill or any rule or scheme made thereunder. This memorandum regarding delegated legislation is
required under Rule 126 of the Rules of Procedure and Conduct of Business in the Haryana
Legiskative Assembly.

e A wL B e L
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